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Shri Gurucharan Loknath TiweriPetitioner

Advocate for the Petitioners

Vercus

The Sr, Supdt.of Post Officesshsspondent
o i " Amr 40ti Divisiomn, Amrato-camp

9 and two othess,
Advocate for the Respondent(s)
’
‘ 2 . - |
CORAM: ,
- The Hon'ble Mr. Justice U.C. SRIVASTAVA, Vice Chairman.
._ The Hon'ble Mr. m,y,PRIOLKAR, Member (A)
Yy @

1, Whether Reporters of local papers may be allowed to see the m/
Judgement ? ; .

2. To be referred to the Reporter or not ? v

3. Whethertheir Lordships wish to see the fair copy of the [V
Judgement ? '

4, VWhether it needs to be circulated to other Benches of the {¥
Tribunal ? ‘

mbm* (U.C. SRIVASTAVA)

Vice Chairman,
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Bombay Bench @

Original Application No, 796 /87
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Shri Gurucharan Loknath Tiwari ese Applicant,
V/s.

The Sr, Supdt. of Post Offices
Amraoti Division, Amraoti Camp

Director , Postal Services,
Nagpur,

The Postal Service Board,
Min. of Communications
Deptt.of Posts, New Delhi, ... Respondents,

CORAM: Hon'ble Shri Justice U.C, Srivastava,Vice Chairman

Hon'ble Shri M.Y.Priolkar, Member (A)

JUDGEMENT Dated : 8/ Yy / 92

§ Per Shri Justice U.C. Srivastava, Vice Chairman|

The applicant was appointed as Postman
in the year 1957 and later on he was promoted to the
post of Mail Overseer in the year 1981, He was
charge sheeted because of certain acts of ommission
and commission. An Enquiry Officer was appointed,
The Enquiry Officer concluded the enquiry and
submitted his report against the applicant to the
Disciplinary Authority. The Disciplinary Authority
passed the penalty order compulsoryly retiring the
applicant from service. The applicant filed a
departmental appeal against the same and the appeal
ha%?gismissed. The applicant has challenged the
entire enquiry proceedings on various grounds, One
of the groundstaken is that the Enquiry Officer's

beer~
report has not given to him by the Disciplinary

Authority before awarding the punishment, <#ith the
P M
pe2sbit he was deprived of making effective ' o
v ‘
representation @n the proposed punishment and the
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findings violating the principles of natural justice,

s 2.3

In this connection he relied dn the case of Union

of India Vs, Mohmad Ramzan Khan and ors AIR 1991

SC page 471, in which case it was reiterated that the
same violates the principles of natural justice vitiating
the enquiry. In this view this application s deserves
to be allowed on this ground and it is not necessary

to consider other grounds. Accordingly the application
is allowed and orders dated 26,2,85 are quashed, The
resultbthe applicant will be deemed to be continuing

in service, However it will be open to the
Disciplinary Authority going ahead with the enquiry
proceedings from the stage of suppoly of report of
enquiry officer to the applicant and giving him
reasonable opportunity to file a representation

against the same, No order as to costs,
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